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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD .BHNCH

AT HYDERABAD

0.A.N0.97/97 | Date of Orderi 20,3,97
BELTNEEN :

AV, Lakshmi Narasimhachary .o Applicant,

AND

1, Union of Indis, rep., by its
Secretary, Ministry of Finance,
Dept, 0of Revenue, North Block,
New Delhis

2. Central Board of Excise and Customs,
rep, Py its Chairman, North B lock,
New Delhni,

3, The Director General, Dept, of Revenue
Intelligence, I.P.Estate, I.P.Bhavan,
Bew Delhi,

4, Director General of Anti Evasion (CE)
West Block No,6, Wing No,6, Second Floor,

Sector-I, K.K.,Puram, New Delhi, .+ Respondents,
Counsel for the Applicant "~ ee Mr.P.B.,Vijay Kuma r
Counsel for the Respondents «. Mr.K.Bhaskara Rao
CORAM:

HON'ELE 'SHRI R.RANGARAJAN : MEMBER (ADMY,)
HON'BLE SHKI B.S, JAIL PARAMESHWAR : MEMBER (JUDL.)

JUDGEME

N T
X Oral order as per Hon'ble Shri R,Rangarajan, Member

(Bdmn, ) X

Heard Mr,P.B.Vijay Kumar, learned counsel for the

applicant and Mr,K.Bhaskara Rac, leammed staﬁding counsel for

the respondents,

2e The applicant herein was selected as Stenographer Gr-III

by the Staff Selection Commission and was alloted to DRI, J.{-lter

he was upgraded as Stenographer Gr-II during August 19¢

present he is aggrieved with regard to his promotion td
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| by the Directorate of Revenue Intelligence and the Dj

post of Intelligence Officer in the scale of Rs, 1840~

It is submitted that the post of Intelligence O0ffices

of Anti-Evasion (Group-C and D Posts) Recruitment Ru
The said rules came into operation by Superseedingfl‘
3. He has filed this OA to declare the Directoraf
Revenue Intelligence and the Directorate of Anti-Eval
C and D posts) Recruitment Rules, 1990 in so far as
of the category of Stenographer Gr-II category is cop
a feeder category for the post of Intelligence Office
Col,13 and also the percentageidprescribed under Gl
arbitrary, illegal and conseguential direction t0 in
of the same besides direction to alter the perceﬂtage
to the advantage of the Stenographer Gr-II and to coOl

case of the applicant for promotion,
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4, This OA was admitted on 28,1,97 and 8 weeks time was

’ ts
given t file a reply. But the reply was not filed
though the best efforts were taken by the learned st
to get the necessary reply,

be disposed of in view of the facts in this case,

till today

ind ing counsSel

Further we also find that the OA may

5. The learned counsel for the applicant submitted that he

is challenging the recruitment rule only to the exte

non-inclusion of Stenographer Gr-II for promotion to

nt of

the grade

of Intelligence Officer in the scale of pay of Rs,1640-2900,

He is not pressing for the relief for increasing the
earmarked for inservice candidates and that he will

through departmentally,
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jet relief

In view of the above submission the

only point for ¢consideration is whedher the non~inclpsion of the

S

Stenographer Gr~I1 for promoticn to the Intelligence

has to bg examined,

R-1 foramendment of recruitment ruleg for Intelligence
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In this connection R-3 had alrepdy addressed

Officer
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: e
by including Stenographers, AssistantsLPhat it is state

that no reply has been received so far, Under the circ
b (hm .

we thought itugé proper to direct R-1 to dispose of tha
MM.

representation dt, 7.11.96 (A~4) and then take further

v conducting thé examination for the post of Intelligence

Till such time reference is not disposed of, no examing

be conducted for the said post, Liberty is given to th

for approaching the departmentﬁn,Mtg«J‘(ﬁ4d75V fnﬂv}dyfg

6. In the result, the following direction is given:
R~1 is directed to dispose of the reference No,A
96-Estt,, dated 7,11,96 of R-3 expeditiously, The exan

for the post of Intelligence Officer from the in-servic

candidates should be held only after the disposal of th
reference,
7. The OA is ordered accordingly., No costs,

{ R RANGARAJ AN
Member | (Admn

I /""’\ﬂ{f%
( B.5. JAT AMESHUWAR )
// .

Member {(Judl.)
2-0. % A7)
o Dated : 20th March, 1997

(Dictated in Open Court)
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Copy to:

u

1% The Secratary, Min. of Financa, Dept. ‘of Rsvenus,
North Block. New Delhi.

Sxxsnuxxui
2¢ The Chairman, North Block, Central Hoard of Excise and
Customs,New Dglhi,

'u

-3¥ The Director Gsnaral, Depts af Revenue Intelligence,
1.P.Estate, I.P.Bhavan, New Delhis

47 Director of Anti E.asion (CE), West Bloeck.NoJG,
Wing No.G, ilnd Floor, Sectorwl, ReK.Puram,
New Delhiyd _ y

5¢ One copy to Mr.P.B8.vijayakumar, ﬁdwocate,EhT Hyddrabad

6 One copy to Mr, K./Bhaskara Rao, Addl.CGSC,CAT Hyderauad;ﬁ,
7+ One copy to DJR(A), CAT,Hyderabad,

8¢ One duplicate copyd
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